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CENTRAL ADMINISTRATIVE TRIBUNAL 
AHMEDABAD BENCH 

C..ANc. 	&_g 

in 

O.ANO. 45/1993 
TAxNO. 

DATE OF DECISION 
	

26-6-199C.  

Møhmeálhai Yusufhi pte1, 	Petitioner 

lit. A.M. Raval, 	 Advocate for the Petitioner [s] 
Versus 

union of India & prs. 	 Respondents 

Mr. Akil KureShi, 	 Advocate for the Respondent [s. 

CORAM 

The Hon'ble Mr. Justice A.P. Ravani, Chairman. 

The Hon'ble Mr. K. Rarnamoorthy, Admn. Member. 
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M.hmebhai yusuf*hai patel, 
post: jitali, 
Tal: Ankleshwar 
Dist: Bharuch. 	 09-6 

(Avocate:Mr.A.M Raval) 

Versus. 

Unien of India, 
Notice bf the contempt be 
served throu!h Secretary, 
Departrrent of Telecommunication, 
Sanchar Bhavan, 
New Delhi. 

 

 

Applicant. 

10 

Mr. T.K. R•y, 
Deputy En!ineer (Telephones) 
Telephone Buildin!, 
Opp. Bharti TalkieS, 
ink1eshwar, Dist ;Bharuch. 

 

Shti C.I. Ghil 
Senior Divisional Manager 
of Telephones, 
Telephone Bb.ilin 
Op;. Bhareti Talkies, 
nkleshwar, Dist;Bharuch, 

(d'ioate: Mr. Akil Kureshi) 

..... Respondents. 

ORAL ORDER 

C.ANO. /1994 
an 

C.A.No. 84/1995 
in 

O.A.No. 45/1993_ 

Date; 2--199. 

per; Hon'ble ir. Justice A.P. Ravani, Chairman. 

The respenents have complied with the oráer 

passed b7 this Tribunal in O.A.No. 45/93 áecided on 

January 1, 1994 by reinstating the workman and ley 

making payment of wages except for the 4olidayj anó 

sundayi, The application for contempt f4w the allegation 

that he shoulé have been paid wages for the period of 

holidays andals. be paid the bonus as per the rules. 

L1 the 2. 	holidays are concerned, he would be entitles 

the wages for paid holidays in view of the decision 
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of the Supreme Court in the case of Workmen of 

Airierican Express International Banking Corporation 

v/s. Nanaement of jjnerican Express International 

Bankirl! Corporation, reported in AIR 198 LaI.I,C 

page 98ether the workmen would le entitled for 

the wf 	amount of óonus is a disputed question 

of fact. The contention of the Rai1wj is that 

since the temporary stas e's was not 	t.l -tid 

	

'"' 	° 

	

7the ,onuS , peT.t 	bv4O,here is a !enuine 

dispute Therefore, on this coutt no order can 1e 

passed in application for contempt. In the result 

it ;is directed that the reaponit:rtS s1all calculate 

the amount of wageS payaJ.le to the workman even for 

the period of holidays i.e, Sundays and other paid 

holidays. The calculation shall e made latest iy 

July 31, 1996 and the arnoint shall ipee paid to the 

applicant latest $y August 31, 1996. If the amount 

is not paid latest y Au!uSt 31, 199r& it shall carry 

the interest of .  18% fr ; the date of this order 
I, 	'- 

till the amount is paid. It is further clarified 

that in addition to the liability to make payment 

ç ' w.4i interest as stated aoove, in case oa-t is 

not paid within stipulated period1the officer 

concerned shall also e liable for actions for 

contempt. in view of the aforesaid oservationh 

thó C.AS stand disposed of accordinjly. 
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Sci/- 

(. Rinoorthy) 
erner() 

(A.P. Ravani) 
Chairman 

 

vtC. 


